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(b) if so, when the work is likely to
be taken up and when the unit will go
into production ?

THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH) : (a)
No, ‘Sir. There are no such plans at
present,

(b) Does not arise.
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ACTIVITIES oF Surt LALDENGA, Mizo

LEADER, IN PARISTAN

1452, SHRIMATI JYOTSNA-
CHANDA : Will the Minister of EX-
'Is;iRNAL AFFAIRS be pleased to

(3N

(a) whether Government are aware
that the self-exiled Leader of the out-
lawed Mizo National Front, Shri
Laldenga has been directing nefarious
activities from his in BEast
Pakistan and that the
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have been enjoying the hospitalities of
Pakistan in establishing contacts with
diplomatic and consular representatives
of some countries in Pakistan; and

(b) if so, whether Government have
lodged any protests with the Pakistan
Government against such activitics ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Government are aware that Lal-
denga has becn afforded hospitality and
assistance by the East Pakistan autho-
rities and that he has been in contact
with diplomatic and consular represen-
latives of China in Pakistan.

(b) Government of India have
ledged several protests with the Pakistan
Government  against the facilities
granted by them to Laldenga and other
Mizo and Naga hostiles in East
Pakistan.,

EMERGENCY COMMISSIONED  OFFICERS
1453. SHRI VISWANATHA
MENON :

SHRI BHAGABAN DAS:
SHRI K, ANIRUDHAN :

SHRI P. GOPALAN :

Will the Minister of DEFENCE
be pleascd to state :

(a) whether gratuity is given to all
Emergency Commissioned Officers on
release from the Army;

(b) whether gratuity is not allowed
to Emergency Commissioned Officers
who hold lien on some civil posts; and

(¢) whether contributions to their
porvident fund or pension are made in
proportion to their pay as officers in
the army ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (c). Gratuity is given only to offi-
cers granted Emergency Commission
direct from civil life
Emergency Officers who, prior to the
grant of Emergency Commission had
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been serving as JCOs/ORs/equivalent
and who do not opt to count their
Emergency Commission Service towards
pension in the substantive rank held be-
fore the grant of Emergency Commis-
sion. In the case of officers granted
Emergency Commission who held a lien
on posts under the Central and State
Governments and in Public Sector
Undertakings, no terminal gratuity is ad-
missible. Their service as Emergency
Commissioned officers is counted to-
wards their civil pension. If, however,
the civil post is non-pensionable but
there is a Contributory Provident Fund,
the Government pay the employer’s con-
tribution towards their Provident Fund
Accounts calculated on the basis of the
total emoluments which the officers
would have drawn had they continued
in the civil posts.

I.MERGENCY COMMISSIONED  OFFICERS

1454. SHRI VISWANATHA
MENON .
SHRI P. GOPALAN :
SHRI BHAGABAN DAS :

Will the Miister of DEFENCE be
pleased to state :

(a) whether it is a fact that in the
matter of contribution from the Defence
Service Bstimates, the Emergency
Commissioned Officers are treated as
if they are continuing in their civil
posts only;

(b) whether it is also a fact that no
increase in the contributions to the pro-
vident fund is made in proportion to
the incrcase in the salary that the Emer-
gency Commissioned Officers with
lien on civil jobs, would have earned
had they continued in civil service;

(c) whether the amount of contribu-
tion to the provident fund, etc., of the
Emergency Commissioned Officers who
hold lien on civil posts is more, less
or equal to the gratuity allowed to the
Emergency Commissioned  Officers,
without lien on civil posts on their
release from the army; and

(d) whether it is further a fact that
the amount contributed towards the
provident fund or pension fund of the
Emergency Commissioned Officers with
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lien on civil posts is most often only
aﬁ-monoftheamountgrvenasgra-
tuity to thosc without lien on any civil
post ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
The contribution from Defence Ser-
vices Bstimates is equivalent to the con-
tribution which would have been made
by the civil employers if the officers
had continued in their civil posts.

(b) No, Sir. Due increase in the
contributions to the provident fund is
made consistent with the increments
which an officer would have earned had
he continued in his civil job.

(c) and (d). The contributions made
to the provident fund of ECOs who
hold liens on civil posts, is governed by
one set of rules and the amount of
gratuity paid to officers without any
lien on ‘civil posts, is governed by ano-
ther set of rules. No general statement
can be made regarding the compara-
tive bencfits derived by the two sets of
cfficers. The exact amounts admis-
sible in each case would require calcu-
lation with- a view to comparing the
bencfits derived by an EOCO with lien
on a civil post and the gratuity re-
ceived by an officer without any lien on
a civil post.

CLASHES WITH NAGAs

1455. SHRI J. N, HAZARIKA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the total number of Officers and
men belonging to the Security Forces
so far killed, kidnapped and or found
missing since the first ceasefire agree-
ment was signed between Government
and the rebel Nagas;

(b) the number of civilians found
missing, kidnapped and or murdered
by the underground Nagas; and

(c) the manner in which and . the
extent to which the survivors of those
civilians killed, kidnapped and or found
ruissing have been compensated ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-





